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OPE}' COURT

CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH: ALLAHABAD.

MONDAY, THIS THE 1st DAY OF MAY, 2007.
QUORllt.IJ HON. DR. K.B.S.RAJAN, J.H.

HON. HR. K.S. MENON, A.M.
ORIGINAL APPLICATION NO. 252 OF 2000.

Jagdish Narain singh, aged about 52 years, Son of,
Shri Raj Singh, Resident of, H.No.1203, Damodar Nagar,
Petrol Lin~, Kanpur Nagar.
......... . Appli can t.

Counsel for applicant: Shri R. Verma.
Versus

1. Union of India through the Secretary, Ministry of

Defence, New Delhi.
2.' The Senior General Manager, Ordnance Factory,

Kanpur.
. Respondents.

Counsel for Respondents: Sri S.P. Sharma.
o R D E R

BY HON. DR. K.B.S. RAOAN, J.M.
Case of the applicant 1S simple. He is an ex-

serV1ceman and on his re-employment with the
Respondents' organization, according to him, he 1S
ent1tled to certain additional increments at the time
o£ initial .f.i xa ti.on of pay cor.respondi.nq to the span
of se.rvace an the Army. According to the applicant,
one Shri Chandrahas Singh, Arjun Kumar Singh and
Surendra Bahadur Singh, who had also put 1n equal
number of days 1n the Indian Army were gl ven the
bene£i t o£ 10 advance increments while the applicant
has been denied the same. Thus, on parity with
similarly situated persons, the applicant's claim
rests.

2. The Respondents have contested the O.A. They
ave stated that the ten advance increments granted to

the aforesaid .i.ncu.va dua Ls wel.'eby an inadvertent error
and the error was rectified by re-£ixing their pay.
Against such re-fixation of pay, however, those



2

.i nd i v.i dua.l s are stated to have approached this

Tribunal and got an interim stay. However, on account

of non-prosecution of the O.A., their cases were

dismissed ln default and consequently the interim

order of stay got vacated. Subsequently, on filing

recall application, the order of di.srni s s aI in default

was recalled and the O.As were restored to their

o.r.i q.inaI s t a t.us , the fate of •.•..hich, ho.•••.ever, lS not

known, \lifhile rest.oring t.he O..n..s., howeve r , t; e stay

was not agaln granted.
1

3. Counsel for the app Li can t submi.t s that whatever

decision this Tribunal take s in respect of Chandrahas

Singh and others, may be extended to t.he app Li.can t

herein also. The submission being fair and legal,

without q o.i nq into the me.r.i ts of the case, we direct

that as and whan the O.A. No.229/97 is decided, the

decision thereof will equally cover the applicant' s

case also, provided the Respondents are satlsfied that

the ppllcant's case lS akin to the case of the

applicants in the aforesaid O.A.

4. The O.A. lS disposed of with the above direction.

~o order as to costs.

Asthana/


